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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD. J
AT HYDERABAD.

. -——

=

0.A.No, 1626/1995.

Date of decision: 30th April, 1998,

Between:
M. Rama Babu. .o Applicant 4
and |
1 : . ]
: : 1. Union of India represented by the
5 : Secretary., Dept. of Personnel & Train-
| ing, Central Secretariat, North Block,
4 New Delhi ~110 001
2. The Government of Andhra Pradesh re- :
presented by its Chief Secretary,
Secretariat Buildings, Secretariat,
Hyderabad. ' .o Respondents.
Counsel for the applicant: Sri Y.suryanar_ yanae. l

Counsel for the respondents: Sri N,R.Devaraj for R-l.

Sri P.Naveen Rao for R=2.

=\

CORAM: ‘ ‘
Hon'ble Sri R.Rangarajan,Member (A)

Hon'ble sri B,S.Jal Parameshwgr,Member(J).

JUDGMENT.

(per Hon'ble sSri R.Rangarajan,Member(A)

Heard Sri S.Ramakrishna Rao for Sri Y.Suryanharayana
for the applicant and 8ri W.Satyanarayana for Sri N.R.Devaraj
for the respondent No.l1 and Sri P.Naveen Rao for the 2nd res-

pondent.,

This 0.A,.,, is filed for a direction to the res-

pondents to treat thé present service of the applicant with

effect from 1.11,1995 as an extension of service and not on

:I// BB,sontract bakis with all consequential benefits.

v L ' . ° _'



AN In view of the above the 0.A,, 1s dismissed i

(1]
[ (S
.

In this ccnnection a letter addressed by the
applicant to sri Y.Suryanarayana counsel for the applicant

has been produced. In the said letter, it is stated that

- ————

the applicant desires to withdraw this 0.A., as his pryyer
has alrezdy been complied with by issuing Memo No.SSS/Ai/?R.ll/Q?‘

dated 27-1-1998 of the andhra Pradesh Government.

-—

as infructuous, No costs.
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R .RANGARAJAN '
q?“ Member (J) Member (2) !
%D V‘A .|
Date: 30-4-1998. M[/ |
Dictated in open Court, Qy] _ |.
DR
S8Se. -




8, 1626/95

. Copy tﬁ%;‘

1.
2,

oyt

a.
4,
e
6.

T

- 304 o

-Enm cupy to .M. Y.auryanarayana ﬁduucﬂ*a, EAT., Hyd.

‘Gnﬁ copy to B, n;(ﬂ), CﬁT., Hyd.
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T1$ Smcrwtar;, Dspt. 0? Persunnal & Trﬂlnlngs Cen%ral : | ?T
Senretﬁrlﬂu,_warbh Block, Neu Dvlhl. ' .

The hicf arcratary, Sarratﬂrldt Buajdinja, Ggut. nf a, ?,,
Secsetarxnt, Hydarﬁhad. .

I]m.s mﬁy 'bB l”lr. N R.B Uaraj, SI'.EuSLop E&Te, Hydn

Bna copy to fir. F.Havean Rag, Addl.ccsc,.VCﬁT¢, ﬁyﬁ;-'

Bna duplicate vnpy,, o
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